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BEFORE THE HON’BLE NATIONAL GRREEN TRIBUNAL, 

EASTERN ZONE BENCH, KOLKATA 

(Under section 18(1)   read with section 14 of the NGT Act. 2010) 

ORIGINAL APPLICATION NO. _______ OF 2025/EZ 

 

IN THE MATTER OF: 

PARMOD KUMAR  SWAIN … APPLICANT 
VERSUS 

THE STATE LEVEL 
ENVIRONMENT IMPACT 
ASSESSMENT AUTHORITY 
(SEIAA), ODISHA & ORS. 

 
 
 

…RESPONENTS 
 

Synopsis & List of date 

The present Original Application raises grave and substantial questions relating 
to the environment, enforcement of statutory environmental clearances, and 
criminal accountability of a public servant who has actively facilitated mining-
related activities in clear violation of the Environment (Protection) Act, 1986 
and the EIA Notification, 2006. 

The Application arises from illegal sand mining–related activities carried out on 
the river embankment of River Kuakhai at Mouza Pratapnagari, Tahasil Cuttack 
Sadar, District Cuttack, including unlawful tree cutting and construction of an 
approach road, undertaken without compliance with mandatory conditions of 
Environmental Clearance and in breach of public trust by the Mining Officer, 
Cuttack Sadar. 

An Environmental Clearance dated 03.06.2022 was granted by the State 
Environment Impact Assessment Authority (SEIAA), Odisha, for sand mining 
over an area of 5.26 hectares on River Kuakhai at Pratapnagari. The 
Environmental Clearance was not absolute or permanent, but was expressly ad-
hoc, conditional and time-bound. One of its core conditions required submission 
of a replenishment study within one year, failing which the Environmental 
Clearance was liable to revocation. The Environmental Clearance further 
prohibited any modification in mining plan, access, or transportation 
infrastructure without prior approval of SEIAA, and expressly barred 
transportation of minerals through village or rural roads without prior consent of 
the Gram Panchayat and approval of the Block Development Officer. 
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The land involved in the present proceedings, including Plot No. 1261 under 
Khata No. 1027 of Mouza Pratapnagari, is recorded as Government land 
classified as river embankment (Aadibandha). River embankments are 
ecologically sensitive zones and form a critical component of riverine systems, 
flood control, and environmental safety. 

Despite the conditional and defeasible nature of the Environmental Clearance, 
and without compliance with its mandatory requirements, trees standing on Plot 
No. 1261 were identified for removal. A joint verification exercise was 
conducted by officials of the Forest Department, Revenue Department and 
Water Resources Department, pursuant to which 143 trees were enumerated for 
felling. Permission for tree felling was granted subject to deposit of 
compensatory afforestation charges, and an amount of ₹3,15,029/- was 
deposited. 

The tree cutting, however, was not for any independent or neutral public 
purpose. It was undertaken specifically for construction of an approach road to 
facilitate access and transportation to the sand mining area. This fact is not 
disputed or inferential; it stands categorically admitted by the Forest 
Department itself in a sworn affidavit filed as Opposite Party No. 8 in W.P.(C) 
No. 32830 of 2024 before the Hon’ble High Court of Orissa, wherein it has 
been admitted that the trees were felled for construction of an approach road 
connecting the river embankment to the sand sairat. 

This admission conclusively establishes the direct and inseparable nexus 
between tree cutting, road construction, and mining operations. Construction of 
an approach road and creation of transportation access constitute integral and 
ancillary components of mining activity and fall squarely within the scope of 
Environmental Clearance regulation. 

However, despite this admitted nexus, no material has been placed on record to 
demonstrate that the mandatory replenishment study required under the 
Environmental Clearance was ever submitted within the stipulated one-year 
period. No approval of SEIAA was obtained for modification of the mining plan 
or for creation of access infrastructure. No consent of the Gram Panchayat or 
approval of the Block Development Officer was obtained for transportation of 
minerals through village or rural roads, as mandatorily required under the 
Environmental Clearance. 

The Mining Officer, Cuttack Sadar, who is statutorily obligated to ensure that 
mining operations strictly conform to environmental law and clearance 
conditions, failed to prevent, restrain, or regulate these illegal activities. On the 
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contrary, the Mining Officer permitted continuation of mining-related access 
and transportation despite clear and admitted non-compliance with 
Environmental Clearance conditions. 

A formal complaint was therefore submitted to SEIAA, Odisha, pointing out the 
lapse of the Environmental Clearance, illegal continuation of mining-related 
activities, unauthorised construction of the approach road, and the active role of 
the Mining Officer in facilitating these violations. Despite the seriousness of the 
violations and the material placed before the authorities, no effective corrective 
or prosecutorial action has been initiated. 

The present case does not involve a mere procedural lapse or technical 
irregularity. It discloses a sustained and deliberate course of illegal conduct 
facilitated by a public servant, resulting in alteration of a river embankment, 
removal of vegetation, and creation of mining access infrastructure in an 
ecologically sensitive zone without statutory sanction. 

The conduct of the Mining Officer squarely attracts penal liability under Section 
15 of the Environment (Protection) Act, 1986 and mandates prosecution under 
Section 19 thereof, which expressly contemplates criminal action against public 
servants who, by act or omission, permit or facilitate environmental offences. 

The environmental harm occasioned by the impugned activities is continuing in 
nature, and unless immediate interim protection is granted, further irreversible 
damage to the river embankment and surrounding ecology is imminent. 
Permitting mining-related activities to continue in the absence of a valid 
Environmental Clearance would render statutory safeguards illusory and 
undermine the authority of environmental law. 

The Applicant has therefore approached this Hon’ble Tribunal invoking its 
jurisdiction under Sections 14, 15 and 18 of the National Green Tribunal Act, 
2010, seeking immediate preventive relief, enforcement of Environmental 
Clearance conditions, and initiation of criminal prosecution against the Mining 
Officer, Cuttack Sadar, in furtherance of the precautionary principle, public trust 
doctrine, and the rule of environmental law. 
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BEFORE THE HON’BLE NATIONAL GRREEN 
TRIBUNAL, EASTERN ZONE BENCH, KOLKATA 

(Under section 18(1)   read with section 14 of the NGT Act. 2010) 
ORIGINAL APPLICATION NO.         OF 2025/EZ 

 
  IN THE MATTER OF: 
PARMOD KUMAR SWAIN  … APPLICANT 

VERSUS 
THE STATE OF ODISHA THROUGH THE 
FOREST ENVIRONMENT & CLIMATE CHANGE  
MINISTER OF ODISHA  
                    …RESPONENTS 

 

 
PARMOD KUMAR SWAIN 

Memo Of Parties  

 
… APPLICANT 

S/O LATE PRANAKRUSHNA SWAIN,  
AGED ABOUT 67 YEARS, AT- PRATAP NAGARI, 
PO- BHANAPUR PS-CUTTACK SADAR,  
DIST- CUTTACK, ODISHA-753011 
Email- dakuleicommittee@gmail.com  

VERSUS 
1- THE STATE LEVEL ENVIRONMENT IMPACT 

ASSESSMENT AUTHORITY (SEIAA), ODISHA 
THROUGH ITS MEMBER SECRETARY 
Email- seiaaodisha@gmail.com  

2- DIVISIONAL FOREST OFFICER,  
CITY FOREST DIVISION, CWQ3+9RH, BALISAHI, 
GOVERNMENT PRESS EMPOYYEE QUARTERS, 
CUTTACK, ODISHA- 753010,  
Email- dfocity@gmail.com   

3- MINING OFFICER CUTTACK CIRCLE CUTTACT,  
AT-NIMPUR, PO/PS- JAGATPUR, DIST- CUTTACK, 
PLOT NO. B/38, SECTOR-11, CDA, CUTTACK- 753015 
Email- mo.cuttack@orissaminerals.gov.in  

4- TAHASILDAR CUTTACK SADAR,  
POST OFFICE CHANDINCHOWK (HEAD OFFICE), 
CUTTACK SADAR, TAHASIL OFFICE, CUTTACK 
ORISSA, INDIA(IN), PIN- 753002, DIST - CUTTACK 
Email- tah1ctc@nic.in  

5- COLLECTOR-GUM- DISTRICT MAGISTRATE, 
CUTTACK, CHANDIN CHOWK, DIST- CUTTACK, 
ODISHA- 753002 
Email- dm-cuttack@nic.in  

6- REGIONAL OFFICER CUTTACK,  
STATE POLLUTION CONTROL BOARD ODISHA, AT-
PLOT NO-586, SURYA VIHAR, LINK ROAD, 
CUTTACK- 753012 
Email- rospcb.cuttack@ospcboard.org  
  
 

 
 
 
 
 
 
 
…RESPONDENTS 
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BEFORE THE HON’BLE NATIONAL GRREEN TRIBUNAL, 

EASTERN ZONE BENCH, KOLKATA 

(Under section 18(1)   read with section 14 of the NGT Act. 2010) 

ORIGINAL APPLICATION NO. _______ OF 2025/EZ 

 

IN THE MATTER OF: 

PARMOD KUMAR  SWAIN … APPLICANT 
VERSUS 

THE STATE LEVEL 
ENVIRONMENT IMPACT 
ASSESSMENT AUTHORITY 
(SEIAA), ODISHA & ORS. 

 
 
 

…RESPONENTS 
 

The Humble Petition is 
on behalf of the 
Applicant above 
named 

MOST RESPECTFULLY SHEWETH: 

1. The address of the Applicant’s Counsel is Given below for the service of 
notice of this application. 

2. The address of the Respondents is Given below for the service of notice 
of this application. 

3. That the Applicant above named respectfully submits that the present 
Original Application is being filed under Sections 14 and 15 of the 
National Green Tribunal Act, 2010, challenging the actions and omissions 
of the Respondent authorities, particularly the Mining Officer, Cuttack 
Sadar, in permitting and facilitating sand mining–related activities on 
River Kuakhai at Mouza Pratapnagari, Tahasil Cuttack Sadar, District 
Cuttack, without compliance with mandatory statutory requirements. The 
Applicant submits that the activities projected as routine administrative or 
forest-related actions, including tree cutting and construction of an 
approach road on the river embankment, are in reality a colourable and 
disguised exercise intended to enable illegal sand mining and 
transportation under the guise of ancillary works, without following due 
procedure under the Environment (Protection) Act, 1986, the EIA 
Notification, 2006, and the applicable Sand Mining Guidelines. It is 
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respectfully submitted that the impugned actions do not constitute lawful 
river management or embankment maintenance, but in substance involve 
facilitation of extraction and commercial exploitation of sand and minor 
minerals from River Kuakhai, amounting to illegal mining carried out in 
fraud of environmental law and statutory safeguards.  

4. That the Applicant herein seeks to place the following relevant facts 
chronologically for kind perusal of this Hon'ble Tribunal which have a 
material bearing on the issue at hand and are imperative for the purposes 
of the present application. 
A. BRIEF FACTS OF THE CASE 
1. The present Original Application arises out of illegal mining-related 

activities, unauthorised tree cutting, and unlawful construction of an 
approach road on the river embankment of River Kuakhai at Mouza 
Pratapnagari, Tahasil Cuttack Sadar, District Cuttack, carried out in 
violation of the Environment (Protection) Act, 1986 and the EIA 
Notification, 2006. 

2. An Environmental Clearance dated 03.06.2022 was granted by the 
State Environment Impact Assessment Authority (SEIAA), Odisha, for 
sand mining over an area of 5.26 hectares on River Kuakhai at 
Pratapnagari, Cuttack. 

3. The said Environmental Clearance was expressly ad-hoc, conditional, 
and time-bound, and mandated submission of a replenishment study 
within one year from the date of grant, failing which the 
Environmental Clearance was liable to revocation, apart from 
requiring prior approval of SEIAA for any modification in mining 
plan or infrastructure and prior consent of the Gram Panchayat and 
approval of the Block Development Officer for transportation of 
minerals through village or rural roads. Copy of the ToR & the EC are 
attached herewith as Annexure- A & B respectively. 

4. The land involved in the present proceedings, including Plot No. 1261 
under Khata No. 1027 of Mouza Pratapnagari, is recorded as 
Government land, classified as river embankment (Aadibandha), and 
is under the administrative control of the Water Resources 
Department, Government of Odisha. 

5. Subsequent to the grant of the Environmental Clearance, trees 
standing on Plot No. 1261 were identified for removal, without the 
joint verification exercise was conducted involving officials of the 
Forest Department, Revenue Department, and Water Resources 
Department. Copy of the ROR & revenue sketch are attached herewith 
as Annexure- C & D respectively. 
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6. Pursuant to the joint verification report, 143 trees of various species 
were enumerated and permission was granted by the Forest 
Department for felling of the said trees subject to deposit of 
compensatory afforestation charges. 

7. An amount of ₹3,15,029/- was deposited towards compensatory 
plantation, and the Forest Department thereafter claims to have 
undertaken plantation activities pursuant thereto. 

8. The tree cutting in question was not undertaken for any independent or 
neutral purpose, but was carried out specifically for construction of an 
approach road intended to facilitate access and transportation to the 
sand mining area on River Kuakhai. 

9. The said fact stands categorically admitted by the Forest Department 
itself in a sworn affidavit filed as Opposite Party No. 8 in W.P.(C) No. 
32830 of 2024 before the Hon’ble High Court of Orissa, wherein it 
has been stated that the trees were cut for construction of an approach 
road to the sand sairat and that the adjoining area pertains to sand 
mining activity. Despite the admitted nexus between tree cutting, 
approach road construction, and mining operations, no material has 
been placed on record by any authority to demonstrate that the 
mandatory replenishment study required under the Environmental 
Clearance was submitted within the stipulated period of one year. 

10. No material has further been placed on record to show that any prior 
approval was obtained from SEIAA for modification of the mining 
plan or creation of access infrastructure in connection with the mining 
operations. 

11. No document has been disclosed to show that consent of the Gram 
Panchayat or approval of the Block Development Officer was 
obtained for transportation of minerals through village or rural roads, 
as mandatorily required under the Environmental Clearance 
conditions. 

12. The affidavit filed before the Hon’ble High Court proceeds solely on 
the basis of forest permissions, land classification, and compensatory 
plantation, without demonstrating compliance with the governing 
Environmental Clearance conditions, which constitute the primary 
statutory safeguard for the project. Copy of the affidavit is attached 
herewith as Annexure- E. 

13. In view of the aforesaid violations, a formal complaint was submitted 
before SEIAA, Odisha, pointing out failure to submit the 
replenishment study, illegal continuation of mining-related activities, 
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unauthorised opening of an approach road, and transportation of 
minerals without statutory permissions.  

14. The complaint specifically alleged that the Mining Officer, Cuttack 
Sadar, failed to discharge his statutory duties, did not insist upon 
compliance with Environmental Clearance conditions, and actively 
facilitated continuation of environmentally impermissible activities. 

15. Despite the seriousness of the violations and the material placed 
before the authorities, no effective corrective or prosecutorial action 
has been initiated against the Mining Officer or other responsible 
officials. 

16. The activities complained of have resulted in alteration of a river 
embankment, removal of vegetation, and creation of mining access 
infrastructure in an ecologically sensitive zone, without adherence to 
mandatory environmental safeguards. Copy of the affidavit is attached 
herewith as Annexure- F. 

17. The present case thus discloses a continuing environmental offence 
arising from non-compliance with statutory conditions of 
Environmental Clearance and active facilitation thereof by a public 
servant, warranting intervention by this Hon’ble Tribunal. 
 

B. GROUNDS OF CHALLENGE  
1. Because an Environmental Clearance dated 03.06.2022 was granted for 

sand mining at Pratapnagari, Cuttack, which was expressly ad-hoc, 
conditional and time-bound, and imposed mandatory obligations 
including submission of a replenishment study within one year, without 
which the Environmental Clearance was liable to revocation and 
incapable of supporting any mining-related activity. 

2. Because upon expiry of the stipulated one-year period, the mandatory 
replenishment study was admittedly not submitted, and no authority, 
including the Mining Officer, has placed any material on record to 
demonstrate compliance, rendering continuation of mining operations and 
allied activities ex facie illegal. 

3. Because despite the lapse of the Environmental Clearance by operation of 
its own conditions, the Mining Officer, Cuttack Sadar, consciously 
permitted continuation of mining-related activities, thereby acting in 
patent violation of the Environment (Protection) Act, 1986 and the EIA 
Notification, 2006. 
 

4. Because the Forest Department has categorically admitted on affidavit 
before the Hon’ble High Court of Orissa that 143 trees were felled  
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specifically for construction of an approach road to facilitate access and
transportation to the sand mining area, thereby conclusively establishing a
direct and inseparable nexus between tree cutting, road construction, and
mining operations.

5. Because construction of an approach road and creation of transportation
access constitute integral and ancillary components of mining activity,
and could not have been undertaken without prior approval of SEIAA for
modification of the mining plan and Environmental Clearance, which
approval was admittedly never sought or obtained.

6. Because the Environmental Clearance expressly prohibited transportation
of minerals through village or rural roads without prior consent of the
Gram Panchayat and approval of the Block Development officeq and no
such statutory permissions have been disclosed or pleaded, demonstratng
deliberate non-compliance.

7. Because reliance upon forest permissions, joint verification reports, land
classification as non-forest land, or post-facto compensatory plantation is
legally irrelevant and cannot override or substitute mandatory compliance
with Environmental clearance conditions, which form the primary
statutory safeguard under environmental law.

B. Because compens *ory plantation or post-event mitigation cannot legalise
actions undertaken in violation of Environmental Clearance and amounts
to afl impermissible affempt at ex-post-facto validation of an
environmental offence.

9. Because the Mining officer, being a public servant entrusted with
statutory duties to regulate mining in strict conformity with
environmental law, failed to prevent, restrain, or regulate illegal mining-
related activities despite clear knowledge of EC violations, thereby
facilitating the commission of environmental offences.

l0.Because such conscious omission and facilitation by the Mining Officer
squarely attracts penal liability under Section 15 of the Environment
(Protection) Act, 1986, and mandates prosecution under Section rg
thereof, which specifically contemplates criminal action against public
servants who permit or abet environmental violations.

l l.Because the conduct of the Mining Officer amounts to abuse of statutory
power, breach of public trust doctrine, and deliberate subversion of the
environmental regulatory regime, particularly in respect of a river
embankment, which is ar ecologically sensitive zone requiring
heightened protection.

l2.Because failure to initiate prosecution in the present case would render
Environmental Clearance conditions illusory embolden administrative
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collusion, and defeat the object of environmental legislation, thereby
warranting urgent intervention by this Hon,ble Tribunal.

l3.Because the environmental harm occasioned by illegal alteration of the
river embankment, removal of vegetation, and creation of mining access
infrastructure continues to subsist, rendering the cause of action
continuing in nature and squarely within the jurisdiction of this Hon,ble
Tribunal under Sections 74, 15 and 18 of the National Green Tribunal
Act,20l0.

l4.Because the admitted facts disclose not a mere procedural lapse, but a
sustained and deliberate course of illegal conduct facilitated by a statutory
authority, necessitating criminal prosecution of the Mining officer to
uphold the rule of environmental law and deter recurrence of such
offences.

C. LIMITATION
1. That the present Original Application is within the period of limitation

as prescribed under the National Green Tribunal Act, 2010. The
Applicant submits that the cause of action in the present case is
continuing and recurring in nature, inasmuch as the illegal sand
mining-related activities, including unauthorised tree cutting,
construction and use of an approach road on the river embankment of
River Kuakhai, and facilitation of mining operations without
compliance with mandatory Environmentar clearance conditions,
continue to subsist and cause ongoing environmental harm.

2. The Applicant further submits that the violations complained of
pertain to non-compliance with statutory environmental safeguards,
including failure to submit the mandatory replenishment study, illegal
continuation of mining-related activities despite lapse of
Environmental clearance, and unauthorised alteration of a river
embankment, all of which constitute continuing environmental
offences within the meaning of environmental jurisprudence.

3. It is futher submitted that material facts relating to the true nature and
purpose of the impugned activities came to light only upon disclosure
and admissions made by the Respondent authorities themselves,
including the swom afflrdavit filed by the Forest Department admitting
that tree cutting was undertaken specifically for construction of an
approach road to facilitate sand mining. The present Application has
been filed with due diligence and without delay upon such disclosures.



4.

5.

14

In any event, this Hon'ble Tribunal has consistently held that where
environmental damage is ongoing and statutory violations persist,
technical objections as to limitation cannot defeat the Tribunal,s
jurisdiction under Sections 14 and 15 of the National Green Tribunal
Act, 2010, which are founded upon the precautionary principle, the
polluter pays principle, and the doctrine of continuing cause.
The present original Application is therefore within limitation and
maintainable in law, and no part of the reliefs sought is barred by lapse
of time.

D. PRAYER

In view of the facts and circumstances stated hereinabove, it is most
respectfully prayed that this Hon'ble Tribunal may be pleased to:

a) Hold and declare that the Environmental clearance dated
03.06.2022 stood inoperative/lapsed upon failure to comply
with mandatory conditions, including submission of the
replenishment study within the stipulated period;

b) Direct initiation of criminal prosecution against the Mining
officer, cuttack sadar, and such other responsible public
offrcials, under Section 15 read with Section lg of the
Environment (Protection) Act, r9g6, for knowingly permitting
and facilit ating environmental offences;

c) Direct SEIAA, odisha and ospcB to place on record a
detailed, reasoned affidavit expraining (i) the status of EC
compliance, (ii) absence of approvals for access/transport
infrastructure, and (iii) steps taken or proposed against erring
officials;

d) Direct a joint inspection and environmental damage assessment
of the affected river embankment and adjoining areas by an
independent committee comprising representatives of SEIAA,
osPCB, the state Forest Department, and an accredited expert
institution, and to submit a time-bound report before this
Hon'ble Tribunal;

e) order restoration and remediation of the affected river
embankment and ecological features in accordance with an
approved restoration plan, at the cost of the project proponent
andlor responsible officials, applying the polluter pays
principle;
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Impose environmental compensation commensurate with the
damage caused, to be deposited in a dedicated restoration fund
to be utilised exclusively for ecological restoration of River
Kuakhai and its embankments;
Pass such other and further orders as this Hon'ble Tribunal may
deem fit and proper in the facts and circumstances of the case.
in the interest of environmental justice.

E. GROUNDS FOR INTERIM RELIEF

1. Because the Environmental clearance dated 03.06.2022 goveming the
sand mining activity at Pratapn agari was expressly ad-hoc, conditional
and time-bound, and the mandatory replenishment study required for its
continuation has admittedly not been submitted, rendering the
Environmental clearance inoperative and incapable of supporting any
mining-related activity.

2. Because despite the apparent lapse of the Environmental Clearance,
mining-related access infrastructure has already been created, trees have
been felled, and transportation routes have been opened, demonstrating
an ongoing and imminent threat of further illegal activity unless
restrained forthwith.

3. Because the Forest Department has admiued on affidavit that 143 trees
were felled specifically for construction of an approach road to facilitate
access and transportation for sand mining, thereby establishing a clear
and admitted nexus between the impugned activities and mining
operations, which are presently being carried out without a valid
Environmental Clearance.

4. Because the Environmental Clearance expressly prohibits transportation
of minerals through village or rural roads without prior 

"orr.nt 
of the

Gram Panchayat and approval of the Block Development officer, and no
such statutory permissions have been disclosed, thereby rendering all
existing access and transportation illegal.

5. Because river embankments constitute ecologically sensitive zones, and
any unauthorised alteration thereof causes irreversible harm to river
morphology, flood control mechanisms, riparian ecology and public
safety, which cannot be adequately remedied by post-facto -.uru..r.6. Because continuation of mining-related activities in the absence of valid
environmental clearance amounts to a continuing environmental offence,

s)
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and this Hon'ble Tribunal is empowered and duty-bound to apply the
precautionary principle and the polluter pays principle to prevent further
degradation.

7' Because post-facto compensatory plantation or forest permissions cannot
cure jurisdictional illegality or validate actions undertaken in violation of
environmental clearance conditions, and permitting such activities to
continue would defeat the very object of environmental regulation.

8. Because the Mining officer, cuttack Sadar, having facilitated the
impugned activities, cannot be permitted to continue &ercising control
over the project pending adjudication, as this would resuli in fait
accompli and frustrate the proceedings before this Hon'ble Tribunal.

9' Because the balance of convenience lies overwhelmingly in favour of
grant of interim relief; as restraining illegal mining-reiated activities
causes no legally cognisable prejudice, whereas failure to restrain would
result in ireversible environmental damage.

l0'Because denial of interim relief would effectively legitimise an admitted
illegality and encourage continued non-compliance with Environmental
Clearance conditions, thereby undermining the authority of this Hon,ble
Tribunal and the environmental reguratory framework.

1 l.Because the Applicant has made out a strong prima facie case of
environmental violations, pubric trust breach, and statutory abuse by a
regulatory authority, warranting immediate preventive intervention.

12'Because irreparable injury to the environment is imminent and ongoing,
and such injury cannot be compensated by monetary damages alone.

F. INTBRIM PRAYER

Pending final disposal of the present original Application, it is most respectfully
prayed that this Hon,ble Tribunal may be pl"ur"d to,

a) Restrain all mining operations, including extraction, handling,
storage and transportation of sand from the pratapnagari sand
bed on River Kuakhai, being carried out pursuant to the
Environmental clearance dated 03.06.2022 or otherwise, till
strict compliance with all Environmental clearance conditions
is demonstrated;

b) Direct suspension of use of the approach road constructed after
felling of trees on prot No. 126r under Khata No. 7027 of
Mouza Pratapnagari, and restrain movement of any vehicles or
machinery for mining-related purposes on the said road;



17 
 
 

c) Direct the State Environment Impact Assessment Authority 
(SEIAA), Odisha and the Odisha State Pollution Control Board 
(OSPCB) to conduct a joint inspection of the project site and 
submit a factual report before this Hon'ble Tribunal on: 

• Status of  compliance with Environmental 
Clearance conditions; 

• Whether replenishment study has been submitted 
and approved; 

• Legality of the approach road and transportation 
routes; 

• Extent of tree cutting and alteration of the river 
embankment; 

d) Direct maintenance of status quo with respect to the river 
embankment, forest land, and access infrastructure at the project 
site, so as to prevent further environmental degradation during 
pendency of the proceedings; 

e) Pass any other interim order(s) as this Hon 'ble Tribunal may 
deem fit and proper in the interest of environmental justice. 

 
 

     TROUGH  
 
               DATE- 20.12.2025  

         PLACE- Bhubaneswar                                        

        Advocates for the Appellant 
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VERIFICATION

I, Pramod Kumar swain, slo Late pranakrushna Swain, aged about 67 years,
At- Pratap Nagari, po- Bhanapur, pS-cuttack sadar, Dist- cuttack, odisha_75301Ithe Applicant herein do hereby humbly verify that the statement made inparagraphs I to 5, B are true to the best of my knowledge and the statements
made in paragraph nos. A and its various parryaphs and C belief to be based onrecords and the rest thereof are my humble sulmissions before this LearnedTlibunal.

I sign this verification on this the r2ft Day of December, 202s.

f.**d [utndr fr*il
Deponent
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BEFORE THE HON'BLE NATIONAL GRREEN TzuBLINAL,

EASTERN ZONE BENCH, KOLKAJA

ORIGINAL APPLICATION NO. oF 2025lEZ

IN THE MAITER OF:

PARMOD KUMAR SWAIN

TI{E STATE LEVEL

ENVIRONMENT IMPACT

ASSESSMENT AUTHORTTY

(sErAA), ODTSHA & ORS.

... APPLICANT
VERSUS

...RESPONENTS

AFFIDAVIT

I, Sri Pramod Kumar Swain, S/o Late Pranakrushna Swain, aged abofi 67

Years, At- Pratap Nagari, Po- Bhanapuq PS-Cuttack Sadar, Dist- Cuttack,

Odisha-753011 do hereby solemnly affirm and the state as under:

That the Applicant in the Present Original Application and as such I am

well conversant with the facts of the case and competent to swear this

affidavit and act as the deponent.

That the accompanying Original Application has been prepared and

drafted under my instructions. I say that the facts stated in Synopsis and

List of Dates along with the content in Para A to c and E are true and

1.

2.

my knowledge and belief. The annexures enclosed with the
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State Environment lmpact Assessment Authority, (SEIAA],
Odisha

8r. No. 5RF-?11, Unit * lX, Bhubanesw*r - 751022, Tel: 0674-25406$S

No Q-G-{SJ,3&]AA

SEIAA File Ho. 5{874/28-MlNBl/08-2020

To

m m"u.e#Efr

The Tahasildar
Sadar Cuttack Tahasil
Dist-Cuttack

$uh: Proposal for EC for Pratapnagari $and Bed mines on river Kuakhai over an area
of 5.26 Ha/13Aere in village Pratapnagari, under Cuttack $adar Tahasil of
Cuttack district of Tahasildar, Sadar Cuttack- Terms of Reference Reg.

Ref; 1) Your online apptication dated 23.08.2020 for issue of ToR vlde Proposal
No: SIA/ORI MIN 154874124?'0

2. SEIAA meeting held on 10.'11.2020.

$ir,
This has reference to the online proposat submitted in the Mini$try of

Environment, Fore$t and Climate Change {SEIAA, Odisha) to prescribe the Terms of

Reference (TOR) tor undertaking detailed EIA study for the purpose of obtaining

Environmental Clearance in accordance with the provisions of the EIA Notification,

2006. For this purpose. the proponent had sub'rnitted online information in th*

prescribed format. (Form-1) along with Pre-feasibility Report and Approved Mining Ptan

ln this regard, under the provisions of the EIA Notification 2006 as amended the

$tandard ToR for the purpose of preparing environment impact assessment report and

environment manegement plan for obtaining prior environment clearance is prescribed

with pubtic hearing is enclosed along with specific ToR as mentioned below.

$pecifiq TqR,
{i) The project proponent has to carry out by engaging appropriate consultant, a

study of the annual replenishment rate of sand by collecting pre monsoon & post
monsoon data from the fleld to know the quantum of volume of sand deposited
lrepienished & extracted in the mining lease area. The detailed eomparison of
both pre monsoon and post rnonsoon elevation data shall be inciuded in the
study report. The replenishment rate of sand may be studied as per the
procedure laid down in the Hnforcement and Monitoring Guidelines for $and
Mining, 2020 issued by the MoEF&CC, Govt. of lndia. The finding of the study
shall b,e submitted ta SEIAA along with the final EIA / EMP report to aeses* the
rate of replenishment of mined out sand.

ANNHXURH:- A
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tii) Oi$tance of all nearby mines in Topornap and Google rnap.

(iri) Certificate frcm the concerned Tahasildar about the g&o coordinates and distance

cf th* Bridge frorn the boundary of the lease area and ather mines located within

$00 meter from the periphery of the lease bor.indary.

{iv} Detaits of river emhankment I bank protection managsment including il's distance

from the lease boundary.

{v) Approach road ior rnineral tlansportatio* tCI be provided i.e. from lease boundary to

the haulage road. Details of haulage road with length and width to be provided.

(vr) Distance behreen haulage road and nearby village road to be indicated.

{vii) Responsibilities of perpetual p*rennial maint*nance of haulage road to be

specified including ihe village road if used for the purpose of transportation of sand

including the public rnad I village road till it intersects sH / NH etc.

(viii) Mitigation measures to be taken to ensure nCIt to distilrb free flow of river.

iix) Traffic study and management in reference to area occupied by sensitiv* facitities

{edr.rcati+nal institutians, NH-s, bus stop nearby) thrcugh an expert of repute to be

submitted.
(xl Operaticn tirne i.e. time for n:overnent of emphy snd toaded vehiclas to be

rnenli*ned,
(xi) Any electric HT line within 500 meters of the lea$e area if existing to be indicated.

{xiii Distance of lease boundary from nearby habitation duly certified by th* Tahasildar.

{xiii} Certified copy of half yearly condition wise comp{ianee Repert on EC condition*

submitted to MoEF&CC. Regional Office, Bhubaneswar.

{xrv) NOC from concerned competent authority for usage of road for transportation of

sand.
(xv} Details of safe$ zone w"r.t lease area and river bank / embankntent.

Yours faithfuitY,

*sk&-^,
Memo FlolGiilSEiaA
Copy forwarded td

Dated i5- tt.r;fl?rr

1. The ADM & Collector, Cuttaek fcr rnformation and necessary actiol"l-

?. The Deputy $ecretary, of MM&S Branch of Rsvenue and DM Department, Govt
of Odisha th*baneswar for inlormation.
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STANDARI) TF:RLTS OI,"RIiITEHI,NCF, I]'(}R} I;{}tr{ EI.I/F;]\II'HI{I'{)R'I' I.'{ }}{

PROJIICTS/ACTIVITI }lS REQLIIRIN(; LN\rlR() Nl\{HYt' (l L l.,t R \ \ ( !"

Ternrs of R"eference (IOR) fnr preparation of Environrnental {mpact Asscssmett (EIA) lnd
E*vironnrcntal Management Plan {EMP) for "Mining of Minerals" ns per the EIA Netification, 200{'r has

been devised to improve the quality of the reports and facilitatr: deeision-making transparent and cas.y.

TOR will hclp the pruject proponents to prepare rcport with relevant project speeific data *nd easily
interpretable information. TOR lbr mining cf minerals is cxpected lo covcr all environrnental relttcd
features.

l\,lining of rninerals plays a positive role irr the process of country's cL^onomic dcvelopnre nt In

addition to lhe contribution towards econonic growth, nrining can also be a major source ill dcgriuJalion
of physical as well as social environmcnt, unles$ it is properly mana8od. Environmental imp;rcts can ansL'

during all activilicli of tlrc minir,g proce$s. Mirimieing thc damagc tlue Lu mining operations deJre nds orr

saund cnvironlnerltal practiL'es in a liarne work of baianced envinrnrnenlal legislation. Thc potcntial advcrsc

elli:ets oimirring activities include air pollution, surtircc;ind grounelwatcr p<.rllutiein, noise and vihralron.

damage to local ecology, natural topography and dlainage, depletion oi water resourcei etc, All tlresc

cnvironmental contponenls are required to be consiclcred w'hile selecting a proper rncthodology ol nrrnrurl.

mitigation measures to rsduce pollution }oad, conservation of flatural resources etc.

Thc prqccts of urining of minerals as stated in the schcdule rcquirc prior environntetrt clsatarlcc

untler thc EIA notiijcation, 2006. Category 'A'Projects are handlcd in the MoEF&CC ancl Categrrry 'tl'
projects are being handled by the respective State Environment Impact Assessment Authoritics (SHAAs i

notified by MoEF&CC and lbllowing the procedure prescribed undcr the EIA Notil'icatron. 20(Xr. As pe r

lhis Notitlcation. as atnended, the prcjects of mining of nrinnr urine rals ,uvith nrining lease area crlurl lrr rrr
greater than -50 hectare arer to be handlcd at th$ Ievc} ol'the MoEF&CC for grant of tiC. Suc* projccrs u irh

rnining lease area less than 50 hcctarc are to he handled by the respective State linvironnrcnt Inrl'racr

Assessnrcnr Autlrnrity (SEIAA).

t{a}:STANDARD TERMS OF REtr'RRENCE }-OR CONI)tl("1'l\(;
IiNVIRONMF;N"I' IMPACT ASSESSI\{ENT STU[}'!/ F(}R N{)\.(](} \I
MTNING PROJRCTS AND INI, ORMA'I'ION'I'O BE II\ T] T,TJ I}UT) IN IiI A/I", [I I'
REPORT

1\

r) Year-wise prr:duction details since 1994 should be given, clearly stating the highest producrion

achieved in any one year prior to 1994. It may also lre categorically inlnrrned whether there. had

[:een any incrcaso in procluction after the EIA Notification 1994 canre into force, w.r.l. thc highest

production achieved prior to 1994.

A copy of tlre docurlent in suppofl of the fact that tlre Proponent is the rightlul lesscc trl thc nrirrc

shc"ruld be given.

All documents including approved minc plan, EIA and Public tlearing should hc cornpalihlc rlith
one another in terrns ol'the mine lease area, productiorl levels, rvaste generatiou and its rnanagrlncnt,

mining technology elc. and slrould be in lhe name of the lessee.

All corne r coordinates o{"the mine lease area. superirnposed on a t{igh Resolution lnragery/ topos}rcct.

lopographic sheet" geomr-rrphology and gcolrrgy of thc ureashoukJ br: provirk:d .Such lur Irnrtgr":r;' trl

3)

4)
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6)

)-J

\ I ..\ \ I }A Ii.T} TEII]!{$ $F' RSFBITENCg {TOXi F'OA EI.4JEMF AEFONT rOA PROJECT$I
r-tcTIvI?trES RSQUIRII{G EI{VIBONh,iENT CLEAXAI\iCE

the proposed area should cleady show the land u*e *nd other ecolergical fearurcs ofthe study area

{c*re x.nd bufTer eonc},

Inl'ormation should be providd in Surv*y *f kdia T*pcsheet in I :50,ffi0 scele indicating geclogical
map of the area, Seomorphology of land forms cf the area. exixtirg mineral* *nei mining history of
1h€ area. impunant water b*dies. stream$ and rivers finet srJil characteristics.

Det*ils abo*t the l*nd pnrposed f*r mining activities should be givenwith infcrmation as to *.hetfuer
mining cr:nfoffn$ to the lanri use policy rrf the Statei land diversir:r f+r rnining should have aBproval
lrom Staic land u*e board or tke ccaeerned authority.

It should ['n clearly stated whether rhe pruponeni Compery hes a well laid down E*viroarrenr
P*licy appr*ved by its Boarql qf Directars? If *c, it may be spelt our in the EIA Reparr with descriptiori
*f the prescribed aperating proeesslprocedures [o bring irto focus any infri*gemen#deviatiorl
violatiolt of the e*vir*rr*e$tal orforest norrnsc*nditians?Th* hierar*hical system oradrainistraiive
order eif lhe Campany to deal with the envirc*menial i*sues a*d for casuring c*mpliance with rhe

EC conditians may also lte give:r. The system of reporting cf *o:r,co*rpliances I violations of
enviroarneRlal ncrms ta the Bcard of Birectors ol the C*mpany andlor sharehoiders or stakehotdsrs
at large,rnay alsa be deraiied i* the EIA Repox"

Issues relating to Mlne $afety. including s*bside*ee study ix case *f underground mining and slope
ttudy in case of ope* ca*t mining. blasting study e(c. sh*uld be derailcd. The propr:sed salbguard
measure$, in each case sh*uld slso bs prcvided.

'l'hc study re* will cornprise of l0 krn zcne ar$und the rnine [ense frftm lease periphery aad the clara

confained in the EIA *uch ar wa$te Seterstion etc. si:auld be for rhe life cf the mir:e I le*ss periad.

Land use $l thf, study rea delineating fore*t arc*, agri*ulrur*l tand. grazing la*d. wildlife ssnctuary,
national park, migratnry rout*s of fauna, water bodies. human settlements and cther ec6logical
t'ealures shculd be indi*ated. Land use plan of the mine lease area rhouid be prepar*d ro e$c$mp1{$
preaperational, operationatr xnd prst sperational phases and submitted. Impact, if any, r:f ch*nge of
Iand use shsuld be given.

Details o{ the land for any Over Burden Durnps outside the mine lease, such as extsnt of lsnd *rea.
distance frpm n in* trease. its land uxe, &&R issues" if any. should be given.

A Ceniiicate tram the Competent Auth*rity in the Stare Foresr Departmerrr should be provided"
tonfinning the invoh.'ement af ftrest land. if an1,. in th* project area. In the event of arrv contrary
claim hy th* Pruject Proponent regardirq the starus olforesr.r, the sire may be inspe*te6 by the Stan
Fcrest Departmunt alung with the &egional Office af the Mini*try to ascertair the $atps *f forests,
based sn which, rhe Certifirate ir lhis regard a; mentis.Ied above bE is*usd. trn *li such cases- ir
would be clssirable for representative cf the Staie F*rest Sepsrtment ta aesist the Expert Appr*isal
C$rxmittees,

Sxatus of firrcrtry clea.rance fi:r the broken up area and virgin fcrestland inv*lvrd in the prajecr
including deposition of net present valuc tNfV) and compensarory afforesratior (CA) should be
iadicaled. A eopy uf rhc frxectry cleara$ce sh*uld ats* be f'u*:ished.

1i

8)
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STANBARD TERI!{S OFREFERENCE {TT}R} }'O[T EIAIEMI}REPORT FT}R

PRO JECTS/A CTI VITIE$ REQ t ] I RI NC HJ**V TRON SI ITNT C I, E ;1 T{,{ N {' F'

Irnplen'rentation $tatus of recognitiun of fcrest rightE under rhe Scheduled Tribes and other Traditit:nal

Farsst Dwellcrs {Raeognition *f Forert Right$} Act" ?00* sh*uld be inilicateel,

The veg*tation in the RF I PF areas in the study area, wifh necessary delailt, sh*uld be given.

A study shall be got done t* ascertain tlre impact nf the Mining Project r:n wildlife of the ltul]v arer

and deuils furnished. lmpact of the pro3ect ri:r lhe wildlife in tlre surrcunding and any uihtr proiccti:ri

area and aecordin6ly, detailed mitigative lrlea$ures required. shrruld be rr',r-rrked out with eust

implicatian,* and sqbnritted.

I-ocation of National Park$, San{tuaries, Biosphere Res*rvrs, Wildlife Cor:ridc}rs" Ramsar site Trgerl
Elephant Reserves/{existing as rveil as prop*sed}, if any, within i0 km oi the rninc }eass sirould he

clearly inelicated. supported by a location map duly airthentisated by Chief Wildliie Warden.

Necessary elearance, as rnay be applic*tri,e to suc}r prcrjects elue tc proximiry of the ecologiralll,

"{en$itive arsas as mentionrd above, should be obtair:ed fmm the $tanding Cornnrittee *f NaLionrl

Hoard of Wildlif-eand copy furniskd.

A detaile{i biolcgical study ofthe sfudy area [core zone and buffer,rone t l0 km radius i:f the peri;rhgr1,

*f the mine leascll shall be carried out, DetEril$ rf l1*ra and fauna, rndangered. enqtrenric and lti: l'
Spocies duly auther:ticated, separatelv I'rtr core a*d buffer zone sho*ld be furnisired hased on s*ch

prinary liclcl survey, clearly indieating the Se lredule sf the iaufia pre$cnt. ln case ol'any scherluled-

I f,auna found in the study aren. the necsssar)' plan aleingwi*i budgetary prolisit:ns lrir tir*ir
conseniaticln should be preparetl ir cr:nsultatio* r*,ith St:rte Falest and Wildlife l)*part*rent and

details furnished. l.lecessary allocation of funds lor inrplenienting the s*me should he marl* rs prrt

ot'thc proiect cost.

Proxirnity ro Areas deelared as 'erifically P*llutsd'or the Prcject areas likely to cerme ur:der the

'Aravali Range'. {attrarting court rsslrictinns for mining c}per*tions). should aisc be indicateci anci

where so required, cleaffincc celtifications from Ihe prescribed Auth*ri:ies, such as the SPCB or
State Mining Dept. Should be sceured and furnished to the ei'f€ct that the proposerl mining irctivitir:
coulrl be considered.

Simitarly, lnr coa*tal Prcjects, A CRZ map duly authenricated by one ol'tlie authorizecl ag*ncies

dem*rcating LTL. HTL, CR.Z *rea, loeation of the mine lease w.r.t CRZ. coastal t"eaturer sirch aq

mangr$ves, if any, shauld be furnished. {Note: The Mining Frcjects falling under CRZ wauid alslr

need to oblain appraval of the concerned Coastal Zone Management Authilrrty).

R&R Plan/Eon'lpsnsatisn details f,*r the Project Affecterj Fe*ple (PAP) shouki he furnistr*d. Whilc
preparing th* R&R Flan, the relevant State/National Rehabilitatisn & Resettlement Pr:lic-v shoukJ

be kept in view" In respect of $Cs lSTs and arher weaker sections of the sr:ciety i* the study area. a

ncrd based saurph surv*y, family-r.vis*, should b* undertaken to ari$ess their requirem$nls. ii&d

actio$ programmes prepared and subrnitted acc*rdingly. integrating thc sectoral programu'ies ttf
line departnrents of the State Govqrnrne*t. It rrray ire clcarly L:rought $ut rvhethsr the villagc{s}

located in the mine lease area will be shifteii or n$t. The issurs relating to shifting of village(s)

including their R&R a,rd srlcio-ecs*omic rr$pcrls slroultj be dircussed in the Repcirt.

r?)
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Onc seas*n (ntn-monsoonl [i.e. March-il{ay {summer $ea*snh Ociober-December{post monsoon
s*as*n) ; Deecn:ber-February {winter seas*n)}primary beseline data crr ambient air qua}ity as 6ier
{"I}CB Nutiticutiun of !tX}9, water quaiity, nrise l*vel, soi} and f}ora and fruns shall be collected
and tlrc AAQ and otl$r dala s* *or:rpiled prc*ented date^wi;se in the EIA and EMF K.eport" Sire-

spe*ific metetlrsl gic*l data shauld alss be eollected. The locaticn of the menitori*g stcli*ns shsuld
be such as to repre$snt whols of the srudy arca and ju.stified keepi*g in view the predominant
eltunrvind direclir:n antl lecati*n of sensitive rs<;eptors. ?lrere sh,nuld be at least one mmitoring
station within 50t) m of the min* Ieasc in the pre-dornirant do*{rwind direction" The mineraiogicel
eu*rpositi*n *f PMt0. particulartry for free siiira. sh*uld be giuen.

Air qu*iily rntxleling sh*uld br: csrriEd c*l for predicti*n *f impaet of tha project o$ rhe air quality
of tlre aren. lt should also tr*re intu a*eount th* impact of lri*leffie*t of vehicles for lmursportari*n *f
min*ral. The d*tails of the nrodel used ard i*put parameters used for rnodeling should be provided.
The air quality contour.q rnay be sh$wn on a locatiur map cleariy indicating che location of the sitc.
loeation af sensitive reeeptsrs, if any, and the habitxion- The r+ind rosae showing predorninant
rvind direction may als* be i*dieatoel $* the msp.

The rvater requirement for lhe Frojeet, its availabitity and source sh*uld be fumished. A derailed
water balance should alsa be provided. Firexh waterrequirem**t for the Projecr should be indicated.

Necesn*ry clearance from the Cornpetent Authority for drawl of reqrisite qumtity $f water frr the
Pmject sho*ld be pr*vided.

Sascription of w6ter consertatio$ me.ssurss pxqpo*ed to b* ad*pted in the Pr*ject ehoutd bc givcn.
Details oi rainrvater han'e*ting prop:sed in the Praject, ir a*y. should be provid.ed.

Irnpaet of th* Project on {he water quality. bnth surface *nd groundw*ter, should be a*sessed and
ns{es$sry sat'eguard rT}ea$res, if alry required, ghould be provided.

Based or actual manitored data. it may clearly k shor*'a whether working will intersect gmundwater,
FJec*s*ary data and doeuffienlatiofi irr this regard nray be provided. Ir case the working will in*rsecr
gr*undrc"*ter table. a detaited Hydro f-reological Str:dy shculd be underlakgn and Report furnished.
The H,eport i*ler-alia. shall i*clude details of ttle aqriferx pre$e$t and impact of mining activities on
lhese aquifers. N*coesary permissi*n from Central Sr*urrd Water Authoriry for worki*g below
ground water end frx pun,ping *f ground water should alr$ be qbtained and eopy funrished"

*etails of any stream, seas*nel *r $thers ise, pmsing :hrough the lease *rea and modilication I
diverxion propased, ifany, and &e impact qfthe ssrne *n th* hydrol*gy should be bro*ght *u1

l*f+rmatian oR site elevatio*. working elepth, groundrvater tabie *tc. Slrauld bc prcvided b** in
AMSL and bgl. A sqhem*tlc diagram rnay alsc be pravideit for rhe sarne,

A time bound Fr*Sressive Greenbelt Dcvelopm*m FIa* shall ix prepared in a tabular fcrrn {indicating
the linear and quantiratilrs coverags, plant rpceie* and tim* franne) and subrxi*ed. keeping in rnind,
lhe same will har''e tr: be es"ecufed up front ofi csffrmeil{ement of the Pr*jecl- Fhase-wise p}an ol
planlalion and eornpensatory efloreslatian shrcrld be chcned clearJy indicadng rhe area to be s*vered

11)

,51

)fr l

27]'

lfil

?o\

3{}}

ll]



3?i

L:I-

STANDAA} TERM$ OF &TF'EH,SNCE (T$H} F$R HIA/EMT fiHI{}RT }'(}ft
px.tlJECT$lA cTlv ITIES REQUIBING F"NV I R(}lti ltl 8:NT ilLfl A H il :r' ( ].

under plantation and the spe*ies to be plarted. The details of ptrantati.on already done shr:uld Lrs

given"The pl*nl specien salectcd fur greea betl sh*uld h*ve greater ecclogicai value and shoul<i be

of gaod utility value to th€ loca.tr pcpul*tion with emph*sis on loca! and nadve specie* anrl the

specie* whieh are tclerart t* pollution.

Impaet on loeal trausport infrastruet*re du. to the Pr*jeet should be indieated. Pr*jetled incrsase in

truek traffic as a resuit of the Project in the prese$t rosd nelulark {including th*se outside the

Pr<lject area) should be wcrked *ut- indicating whcther it is c*pabtre of harldlirtg the inr:remcntal

lead. Arrangeme*t for irrproving the infrastrrcture" if contemplat*d {ineluding aotion to bc taken

by *ther agenoies $uch as $tate Goverimetrt) should be eovere*" Fr*ject Propanent shall conduct

knpact of Tr*nsport*tion study as per trndian R*ad Congrcss &uideli*es.

iletails of the *nsite shelter and fae ilities to be provideel te the mine w*rkcrs shi:ule] be ine]uded in

the EIA Reprrt"

Conceptual post mining Isad uea aad Recl*r*ati*n and Resroratioa *rf mined sut arsa$ (wiilr planr

and with adequat* number af *ccticns) shcrtld be give,n it the EIA repsrt.

Occupational Heatth imp*cts of the Prcjr*t should be anticipaled and the prap*sed prevenlive

me*$urc$ spelt out i* drtail. Setails cf pre-placernent filediesl exa:*i*atisn and peri*dical medi*al

examiaatian sshedulss should be inccrporatrd in tlxe EMP. The pr-*ject speeific *ceupati*nal health

mitigation m6a$l}re$ with rsq$ired fa*itities prop*sed in &e rnining {rea may be dstailBd"

Public health implicatianr of the Pmject ard relatsd ecli\iities far the pap*latir"rr in the impact z.orie

should be syst*maticxlly cvalr:ated a*d the prop*ned rernedial ffie&$ures sh*ul* be detailed alnng

with badgetary *ll*cations.

Measurm of sacio *consmic sigxifrcance and influenee to the lErcal eom*r*niry pr*p*sed tc he

providrd by the Projeet Prap**ent ehould be indicated. As far as possible. q*sntitative dimen*i**r

may be given with time fr*mes fcr impleme*tation.

Detailed ecviro*mental rnsnfigement ptan {EMP) to mitig*te lhe environmertal impacts whir":h.

should inter-alia i*elude the irnpact of ehange of Isrd use. Ioss of agricultural *nd graaing land, if
any- ce*upation*l health impacts he*ides *ther impaets specific to the proposed koject.

Public Hearing p*int* naised and commitment of th€ koject Propcn*nt on the same along with time

bcund Action Pl*n with budgetary prrvisions to implemeal tfte sarne should be providetl anql alsEr

ineorparated in the final EIA/EMF Report of the Freject.

Betails of lirigatian pending agaimst the prrjeei, if any. with direetiar: lorder passed by any Ccun of

Law againrt the Project sharld be given.

The cest *lf the Fr*jecr (eapit*l cost and recuring s{}$t) *s well ** th* $ost tow*rds impiernentati*n

of EMP shsuld he elearly spelt out.

A Disaster malla&enreni Ptran shall be pr*pared and incl$dsd in the EIAIEMP Report.

33)

34i

35)

36)

37)

38)

39)

4CIi

4r)

4?)



$.I-AI{I}ARN TEAMS $r REFUNTNCE {TSX} FO& TIAIEMTREFOfiT rSfi PROJTCTSI
n {_'?I VITI ES ilSQU IRI NG ENV IRONIT4ENT CLEA RANCE

43)

441

Be*efits r:f the Praject if rhe Froject i* implement*d shculd be spelt cut. The bcaefirs rf rhe project
shall cleariy indicate enviro*m*em], s*ci*I, sco*orni*, enrpl*ym,enr porefii*!, etc_

$esides lh* abav*, the below mentio*ed general points are rlso t* be fcllowed:-

a) All qk:*uments to be praperly referor*rd wirh intlcx antl c*ntiru*uff page n*mbering.

b) Where dam are pre**nted in the Rep* especially in Tahl*s, rhr periad irr which rhe dara
vrere coltrected snd the $or$ee$ shsuld be indisated"

uI Fruiut Propr:.ucnt shaii encls$e *ll tt:e xnalyrisltesting resffrts *f water, air, *ail" ncrise ete.
using th* M*EF&CCNABL a*cr*dil,sd lab*ratories. Ail rle original analysis/tcsring reporr$
nhould b,e available during appraisal ofthe praject.

d) WhEre the doeurnents provided are in a ianguage other tha* Englixh, *n English trs$slatiofl
shr:uld be previcied.

e) The Queslio,nnair* f*r etvirsnrtlental appraisal of ntining pfi]jtrcts as devises earlier by the
Minirtry shall al*o be filled and submirted.

f) While preparing rhe EIA rcport, &e lgstruetianr fi:r the kcp*nem* and instructicss f*r rhe
cansul&nts issued b,y M*HFvide *-M" No. J-l l0lll4lffffi6-{4.I1{}}dnred4r}rAugust, ?0*9.
whieh are avcii*ble on ths websire *f rhis Ministry. should be fcllowed.

c) fhanges" if cny made i* the basic sc*pe and projecr Fsramctsr$ {x submitted in Form-l and
the PFX f*r securi*g the T*R) should br hrougftt to the auenrian cf McEF&fC r+"ith r*nrcns
tor such changcs and permix*iort should tre srught, as the TdlR may alsr hpve to be altered.
Post Public He*ring ctrange: in structtre a$d csnrsnr of the druft gIA,rEMf {o&er than
rasdiJications arising cut of tbe Ptl. precess) wili entail conducting {he FH a6ain with the
revised do*lmerrntion.

h) As per the circular no" J-ll0ll/618/?0f0-:A-II{I} dated 30.5.2012, cenified rep*rt of the
$tetrs of ccmpliance tf the c*nditi*ns stip*lated in the e*vinrrment clearance f+r th* existi*g
operations of the project, xhauld be nbtained from the Region*! Offic* of lt{ixistrv of
Enviro*nrent, Forsst *nd Cfimate ehange. as mey be rpplic*ble.

,) The tIA report shoutrd al*o inelude {i} surface pian rf th$ ares indicaring cs$r$r}r$ sf rnain
topographi* featlrre$, drarnage and mining axea, {ii) geologicnl maps and secticrr *nd {iii)
$ecti()ns of the mine pit and exkrnal umps. if any. e tearly showing rhe lfi"rd fsaturer *f the
adj+ining arca.

****
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To,

Government of lndia
Ministry of Environment, Forest and Climate Change
(lssued by the State Environment lmpact Assessment

Authority(SEIAA), Orissa)

The Lessee
PRAMSH RAUTARAY
AT-GURUJANGA, PS-KHORDHA, DIST-KHORDHA -752060

Subject: Granl of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notificaiion 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number
SIAIOR/MlN/5487412020 dated 05 Feb2D22. The particulars of the environmental
clearance granted to the project are as below

1.

2.

3.

4.

5.

5.

EC ldentification No.
File No.

Project Type
Category
ProjectlActivity including
Schedule No.
Name of Project

EC2280010R162187
54874tf 95-M lNB 1 tO2-2022

New

B1

1(a) Mining of minerals

Pratapnagari Sand Bed mines on river
Kuakhai over an area of5.26 Ha/ 13 Acre
in village Pratapnagari, under Cuttack
Sadar Tahasil of Cuttack district of
Tahasildar, Sadar Cuttack

PRAKASH RAUTARAY

Orissa
01 Jan 1900

7. Name of Gompanylorganization
8, Location of Project
9. TOR Date

The project details along with terms and conditions are appended herewith from page
no 2 onwards,

Date: 03i$Si2S22

{e'signed}
$ri $usanta Nanda
Mernber $ecretery
SEIAA - {Orissa}

Ncfe: A valid enviranmental clearance shall be ane that has EC identification
number & E-Sign generated from PARIVESH.P/ease quote identification
number in all {uture correspondence.

Ihls rs a camputer generated cover page.
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$TAT H LHVHT T HVIRSHilfi E HT I*IP*C? A$$ E S$*IH I-TT AUTHOft ITY
OSISilA, SHUBAI{H$S'Aft

i**ri{+[itiil{r{J cindffr tt'ls f;F Art. 1Iidifr **;.i f lA ,\ic]tifif;ftti$fl. *r.lt-a$ uy the Mr}€:l' & fiil *{}vt r}l rr}i}!a}
$R[-'?]1. iJnit lX 8]r,-rbar,eswar. f5!il2:) IL,i a,+i?4."14 l{if},rr, t:-fi,itri..u*r.1.t,;rs$a.,flit$*l&.,}} *{irr1

$EIAA File t*o: $4fi?{fi $*-MtitBilSE-I0tg

Pro,iect: Applicati*n of Sri.Frakaeh Chandra Rautaray for mining of Sand from Kuakhai
Riv*r sand, Fralapnagari over *fi fif8a of 13.00 Acres cr 5.2sHa in village-
Fratapnagari, Tahaeil- $*dar eiltt**k, *istrict- eufiaclq - Envirs*mentat
Clearance reg.

R*f: Your cnline application dated *5.fr2.a02e for issue of EC vide Fite Fio:
$tAJOft1MtNl54g?4IeSg0, ,, 

,

Sir, , '

Tlris ha* reference to your on,ine a$p}lc*ti*n re*ki*g envir**rnental elearan*e of
thc mining proje*t for mininE of Sand frorr*r K*afrhai.,River $and, Fratapnagari ovar an
area of 13'00 Acres or S'Z$t*a'ln V;ttageieratapnagari, Tahasil. $adar Cu6ack, Bistrict -
Cuttark" The propo**l talls fn,the category 1{a}- 'Mining of miner*la' in the schedute of
EfA No'tificati*n' 200s as amendsd fqp.lllfime to time. The propo**l h*s be*n apBraieed
an the he*is cf the docurnents enilosed'1vith the applic*ti*n, sucft as Fon-x-I,Final
E'AIEMF Report" Fubric Hearing proceedings, Form-1.FFR, Appr*ved Mining Fren. etc
and clarillcationa furnished to sEAc in response t* their observations.
2. Th* pr*paued ectivittee in a Eut shsll as *bserved *rq a* f*lt*ru*: -
a' This ie a prcp*sal for mining of sand fram Kuakhai River sand, Fratapnagari tying

in the Kuakhai River bed lacated at village- Pratapnagari, Taharit- $adar Cuttack,
Districr - cuttack, ovcr roase srea of 13.0g Acres or s.?6Ha.

b' Tlt* mining lease is an identified sairat $sufse in the D$R. The lfuakhai River
sand' Fralapnagari sairat sourcs wilt be }ea*ed sut u*der the OMM* Rules,ZCIl$
by Tahasildar, Cuttad< $sdar ts the successfut bidder on the b*sis af public
auqtiCIn for e lease periad *f $ year*.

c' The rnininp plar: +f the mining project prepared has heen approv*s by Deputy
Dire*tor of Geol*gy, sirectsrate of G*ology, Ehutsanesrpirar o* ?1.frs.*sr0.

brl*

ECldentification No.-EC228001OR152187 FileNo.-54874/195-MINB1|O2-2O22 Dateof lssueEC-03|OEJ2O22 Page2ol 12
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.{ The cluster certificate has been furnished by the Tahasildar certifying that there is
no other mlne located within 500 meters from the periphery of the proposed mine

lease area. As reported by the Tahasildar, this sairat $our6e is nol a part of any

cluster.
The Term of Reference (TOR) was issued for this project vide letter No.

96461$EIAA on dated 19.11.2020
The Public Hearing meeting was held on 10.11.7021 at 11:30 A.M. at Dhakulei

Nodat Bidyapitha, Pratapnagari, under Cuttack Sadar- Tahasil of Cuttack district.
The major lssues raised during public hearing were on dust pollution, water

sprinkling arrangements, tarpaulin cover on sand loaded vehicles, plantations,

increase of traffic movement, damage of road, humps on road, employment.
The baseline data has been collected from October'2020 to December'2020 (Post

- rnonsoon) for the project.
Location and Sonnectivity - The mine area is a part of the Survey of lndia

Toposheet No. 73 H/3 bounded by Latitude'. 20.23'40.87"N to 20"23'53.84"N
Longitudes: 85'52'09.60"E to 85'52'19.81"E. The mining of sand will be over
Khata No.1030, Plot No- 1248 and the Kisam is'Nadi'. NearestTown is Cuttack.
nearest road ls Puri- Canal Road (0.5 Km), nearest railway station is Baranga
Railway station (4.5 Kmlfrom the mine.
Total Reserves and Production Details: * The project proponent has submitted
that the total geological reserve has been estimated as 189396 cum with depth of
sand 3.0m. $irnitarly, the mineable reserve of rrver bed sand has been estimated
to be 137520 cum with depth of sand 3.0m. The project proponent has proposed a

total production of 82500 cum of sand with depth of sand 3"0m from this quarry

during the valid lease period of 5 years with a rnaximum production of 16500 curn
per annum by open cast semi mechanized method. Excavation & loading of sand
will be done through dumpers and trucksltractors manually and transportation will
be carried out by haiwa/ iruckl traetors.
Replenishment $tudy Report The project proponent has submitted that
replenishment study has been done during the pre-monsoon (May-?421j and post-
rnonsoon season i0ct-2021), Replenishment Study Report has been submitted by
project proponent and it shows that 100% replenishment can be done and the
proposed production frorn the lease is 82500 cum for 5 years and replenishment
quantity of sand is 145600 cum per year which is more than proposed mining

capacity of sand i"e. 16500 cum per year
Water Requirement: - The total water requirement will be 3.0 KLD for different
purposes like Domestic, Dust suppression, plantation purposes.

Power Requirement - No use of electric power as lhe operation will be done in

the day time.DG set wilt be used as sourca of power.
511

I.
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m. Green Belt Development: Greenbelt planlation will be done by ptanting
250 saplings of suitable species per annum by the lessee in vicinity of the river
bank, haulage roads and near village.

n. Employment Potential: - A total of 30 nos. of manpower are to be employed in
the sand quarry.

o. The project cost is estimatad to be Rs. 10.0 lakhs and environment management
cost allocated for the project is Rs" 4"0* laklrs per annurn and so*ial develcpment
cost will be S.40 lakhs for compliance to public hearing demand

p. The Environment consultant Mls Katyani Laboratories Pvt Ltd. Bhuhaneswar
alang with the project propcnent has made a detailed presentation on the
EIA/EMP report on 18.02.2022.

3. This proposal conforms to the item no. 1(a) in the schedule af El,A Notification.

2006 as amerided time to iime. and the minor mineral extraction projsct falls under

Category B1 as the mining lease area is more than Sha and less than 100ha.

4. The proposai is duly appraised by the SEAC in its meeting held on 18.02.2022.The

SEAC has submitted the appraisal report and recommended for grant of EC for the

proposalvalid upto lease period ruitlr stiputated eondltio*s.

5. The State Environment Impact Assessment Atrthority iSEIAA) after considering

the proposal anel recommendations of SEAC. Odisha hereby accords Envircnmental

Clearance in favour of the project valid upto lease period under the provisions of

EIA l{otification 2006 and subsequent arnendments thereto suhject ts strict compliance

of all stipulated conditions This EC shall take effect from the date of registration of duly

executed lease deed in this regard by the Tahasildar and shall be ccter*rinous with the

expiry of lease period.

6. The Tahasildar, Cuttack Sadar who is the lease granting authority in this case is

responsible fqr mgnitorilq strict compliance of the follpwill[ conditions pl.graFt of

environment clearance, hv the sroiect orooonent{le"Eget

7. SlipulatpdConditions:

7.1 This Environrnental Clearance is given with a condition that "n-raximum depth of
extraction shall be 1.5m, and rnaximum permissible quaniity of sand is 15780Cum
in the 13ryear, pending submission of rate of replenishrnenl study at site. Rate sf
replenishment study at the site shall be conducted and report shall be submltted
by November,2S22 as per prescribed method{enclosed as Annexr,lre}."

Sg--
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7.2 [n view sf the likely revision of DSR for Cuttack District in future the details of this

minor mineral reserve ta be ascertained in the revised DSR.

7.3 ln view of the difference commonly found in sand deposits, the determination of

mining lease by local Tahasildar considering lhe dimensions like average length,

breadth and height of the deposit to be re-accertained by the Revenue Department

and RQP for final exploitation of sand and higher revenue for the state of Odisha.

7.4 All the provisions of Sand Policy of Govt. Of Odisha dated 02.09.2A?.1 to be

followed for this sand mining pro;ecl.

7.5 Revised mining plan shall be prepared based on essential physical criteria as per

Enforcement and Monitoring Guidelines for Sand Mining, January 2020 of MoEF &

CC, Govt. of lndia enclosed in Annexure. Lay out of Progressive Mine Closure

Plan shaNl also be incorporated in the revised mining plan.

7.6 Adequate measures shall be taken to prevent unauthorised mining"

7.7 $edimentation flow shall be determined through a study during pre-monsoon,

mon$oon & post-monscon period.

7.8 Permission to use public road including Ring road, Cuttack from the appropriate

authority shall be obtained by PP inctuding its maintenance shall be done.

7I A site visit to be planned hy SEAC ln 3 months' iirne to ensure implementation of

agreed measures"
7.10 All the indivirluai quarry lessee hotders coming under the Tahasil. Cuttack Sadar

jurisdiction shall create a comrnon forum in coordination with the Tahsildar and

contribute funds to it for grading, compaction and maintenance of haulage road

used for transportation of rnineral, plantation of saplings of native tree species

along the approach roads, river banks and in comrnunity areas in consultation with

the Gram Panchayat, etc for prevention of environmental pollution and damage

during mining activity All mining activity shall be done in scientific manner to

safeguard degradation of environment, All the individual lease holders af the

Tahasil shall implernent the EMP as proposed for the project. The Tahasildar shall

ensure the compfiance of this condition along with all lease holders of his
jurisdiction.

7.11 The project proponent has to carry out by engaging appropriate consultant, a study

of th,e annual _replenishmen by collecting pre monsoon &

post monsoon data from the field to know the quantum of volur-ne of sand

depositedlreplenished & extracted in the mining lease area. The detailed

comparrson of both pre-monsoon and post-monsoon elevation data shall be

included in the study report The detailed methodology for finding the rate of

replenishment study of sand is laid down in the Enforcement & Monitoring

Guidelines for Sand Mining, 2020 issued by the MoEF & CC, Govt, of lndia, The

finding of the study shall be submitted to SEIAA to assess the rate of

\-*t..
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7.12

/ iJ

7.14

71\

replenishment of rnined out sand in the lease area. Pending earrying out of the
study & submission of the report. this clearance is being granted in an adhoc
manner and is liable to be revoked after one year if satisfaclory replenishment
study report is not submitted. The submission of study report sf rate of annual
replenishrnent of sand within one year is obligatory for the project proponent
The project proponent should carry out River bed sand rnir:ing manually by
engaging local laborers in force to check over exploitation of sand at the source.
Any change in the plan or quantity to be produeed shail require prior approuat of
SE}AA.
The Tahasildar has suhmitted the *luster certificate of the mines located within
500 meters from the periphary of the proposed mine lease area, This EC is tiable
to be cancelledlrevoked if the submission on cluster is found to be ineorrecufalse
in future.

There shall be a 'no working zone' to protect the embankment on both sides. road
*r rall bridge in the vicinity, if any, dam, weir, water intake structure of irrigation or
drinking water project, or any cross drainage structure. 1Q_% of the width of river

left intact a ban mtnrn
Further. no mining shall be altowed within 200 m of any existing structures dam.
weir. water intake structure of irrigation or drinking water pro;ect. or any cross
drainage structure. ln case of Rjvqr Efiqlge, thls no mininq zone_sball ext-qldlpto
a minimurn sJretch of 200 meters from the bridqe and it may extend uoto
500 meters in se*sitive locations. The lease area shall be accordingty curtailed to
carve out the actual sand mining area within the leasehold. Exaqt rlap of_the lease

' shall be draw showi FS

h mao has to
tha 0raJect QrQQQnent throuqh lhe l-ahasildar within three rnsnqhs of the gate or
issue of the EC. The quantum of sand allowed to be extracted will be worked out
on the basis of the actualworking area.

7.1s rhe lease area and the actualworking area sh.ajt be dery-rarcated*on the qround bv
by the project proponent and

phatogranhs of prcof of the same shatl be submitted atong u*ith six monthly
complrance report.

7"17 The project proponent shall take pricr statutory and regulatory clearance as
required from the concerned authorities in respeci sf the project, before carrying
out any operation.

7'18 Mining is not permissible wiihin the water channel or strearn florr.r area. No strearn
shall be diverted for the purFose of mining and no natural water course shall be
obstructed. The mining or any anctllary activity shatl nol in any way disturb the flow

tiii.
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pattern of the river water during the non monsoon period. There shalt be no sand
mining in the river during the rainy $eason or when there is flow of water in the
river.

7.19 Sand mining CIperations shall not affect the existing sources for irrigation / drinking
water I industrial purpose.

7.20 The natural sand dunes, if any, near or surrounding the lease area shall not be
disturbed.

7.21 No transpolqtio_[ qf thq miner3ls shall ordinarilv be allowed on any road passinq

throu$h villaoes/habitations/forest land without prior explicit permission

Transportation of minerals through existing rural roads can be allowed only by the
concerned Govt. DepartmenUGrarn PanchayaUBDO and only after required
strengthening, such that the carryinE capacity of road is increased to handle the

sand truck traffic. The project proponent shall bear the cost towards the widening
and strengthening of existing public roads in case the same is proposed to be
used for the project. No movement on any road is allowed on exlsting village road
network without appropriately increasing the carrying capacity of such roads,
Project proponent shall ensure that the road may not be damaged due to

transportation of the mineral and transport of minerals will be as per IRC

Guidelines with respect to complying with traffic congestion and traffic density.
Plying of sand extraction trucks may be allowed on roads I path ways passing

slose lo schcols, temples, hospitals and such other public places only with prior

written permission of competent authority.
7.22 Vehicles hired for transportation of sand from the site should be in good condition

and should have pollution chesk certificate and should conforrn to applicable alr
and noise emission standards and should be operated only during non-peak
hours.

7.23 The vehicles shall not be overloaded and shall Fe covered with Taruaulin The
Tahasildar mav collect an appropriate road maintenance fevy. from lhe lessee aq

part of the lease csnditions on the basis of quantum of sand transported. and

utilize the proceeds of ihg hyy fqlprq
roads to prevent their deoradation on account of plvino of sand trucks.

7.24 The project proponent shall take all precautionary measures against causing

damage to flora and fauna of the locality. Necessary sprinkling of water on

Haulage Road and avenue plantation shall be done. The PP shall plant and nurse

to futl establishment a minimum of 100 number of saplinqs of native tree species
alonq the approach roads, rivelh?t1ks and in communitv areas in consultation with

the Gram Pa[c[ayat. Photographs of proof showing the plantation shall be

submitted along with compliance report,
.!q"
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7 25 Water spray should be made on the roadiextraction paths to control dusl emission
during transportation of sand.

7.26 Bio - toilet provision shall be made by the project proponent.
7.27 The Froject Proponent shall undertake phased restoralion. reclamation and

rehabilitation of land affected by mining and cornpletes this work before
abandonment of mine.

7.28 Environmental Management Plan {EMP) shall he irnplementgd bv PP to ensure
cplnpliAnce WiLh the environmental cofditions _specified above The year wise
funds earrnarked for environmental protection measures shall be kept in separate
account and shall be spent according to the plan proposed in coordination with the
Tahasildar. Year wise progress of implementation of EMP shali be reported to the
SEIAA, Odisha, OSPCB and Regional Office of MoEF & CC, Bhubaneswar atrong
with the six monthly compliance report.

7,29 The proponent shall take necessary measures lo ensure that threre is no adverse
impact sf the mining operations on the human habitation if any, existing nearby.

7.30 lt shall be mandatory for the project management to submit quarterly compliance
reports on the status of implementation of the above stipulated environmental
safeguards to the SEIAA, Odisha I SPCB. Qdishai Regional Office of the MgEF&
CC, Bhubaneswar, in hard and soft copies on lstday of January, April, July,
October of each calendar year, failing which EC is liable to be revoked T[q
PrQPonent shall upload thq compliance repott includinq results cf monitored data.
as appliqable jn the website of the M$istrv for rnqnitorinq of EC Conditions. The
ggrlcerned Tahaqildar shqll ensure the uploadinq of EC complianee report in -the
[alivesh portal by the pJoig$t proponent.

7.31 River Bank stabilization shall be made through stone patching, Plantation of
adequate number native species on river banks and both sides of haulage roads
shall be made.

7.32 The activities proposed in action plan prepared for addressing the issues raised
during the Public Hearing shali be completed as per the budgetary provisions
mentioned in the action plan and within a stipulated tirne frame. The Status Report
on implementation of action plan shall be submitted to the concerned Regional
Office of the Ministry along with District Administration,

7.33 The project proponent shalt comply in true sprit ali the issues raised and recorded
in proceedings of public hearing w"r.t. environrnent / pollution I CER shall be
complied by the Mining Authority as per OM F. No.22-65/2017-tA.ili, dated
30,09.2020 of MgEF&CC, Govt. of tndia.

7.34 Stone patching on river bank with plantation in-between and the rarnp construction
shall be done in consultation with and advice of concerned Water Resource
Department. Government of Odisha 

api
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7 35 At the end of mine closure. the proponent shait immediately remove all the sheds
put up in the quarry and all the equipment in the area before closure of the quarry.

7.36 The cqnditions stigulated in the environmental plearance will be closelv no.0itored
on the qround bv the lease orantinq authoritv. i.e. thq. ff,hasild?r. who sha[_ensure
that the oroiect proponent submits quarterlv comoliance reports.

7"37 The concerned Regional Office of the MoEF&CCI SPCB, Odisha shall periodically
rnonitor compliance of the stipulated conditions as applicable for this project. The
project auihorities should extend full cooperation to the MoEF&CC officer(s)/SPCts
officer(s) by furnishing the requisite data l information I monltoring reports.

7.38 A copy of this Environmental Clearance letter shall be displayed on the websrte af
the Odisha State Pollution Control Board. The EC letter shall also be displayed at
the Regional Office, District lndustries centre and Collector's Office/ Tehsildar's
office far 30 days.

7 39 The prolect proponent shall advertise in at least two local Newspaper$ widely

circulated in the region, one of which shall be in the vernacular language informing

that the project has been accorded Envrronmental Clearance and copies of

clearance letters are available with the State Follution Control Board and may also

be seen on the website of the Ministry, The advertisement shall be made within

seven days from the date of receipt of the Clearance letter and a copy of the same

shall be forwarded to the Regional Office of MoEF&CC, Bhubaneswar.

7 40 A copy of the clearance letter shall be sent by the proponent to concerned Gram

Panchayat lPanchayat Samiti /ZilaParisad /Municipal Corporation I Urban Local

Bady as the case may be. A copy of the environmental clearance {etter can be

downloaded from the Ministry portal (www.pefiyesh.nlg$i
7 41 Project proponent shall ohtain Consent to Operate from the OSPCB and effectively

implement all the conditions stipulated therein. The mining activity shall not

commence prior to obtaining Consent to Estabtish 1 Consent to Operate from the

State Pollution Control Board.

7.42 The SEIAA, Odisha may revoke or suspend this EC, if implementatron of any of

the above conditions is not satisfactory. The SEIAA, Odisha reserves the right to

alter lmodify the above conditians ar stipulate any further condition tn the interest

oi environment protection.

7.43 The Project Proponent (tease holder) shail inform the SEIAA of any change in

ownership of the rnrning lease. ln case, there is any change in ownership or

nrining lease is transferred, then mining operation can be carried out only after

transfer of EC as per provisions of the para 11 of EIA Notification, 2006, as

amended from time lo time.
7.44 Concealing any factual information or submission of false/fabricated data and

failure to cornply with any of the conditions menlioned above may result in

l:sJ
""j

EC ldentification No. - EC22B001OR162187 File No. - 54874/195-M|NB1i02-28?2 Date of lssue EC - 03/06/2022 Page 9 of '12



78

withdrawal of this environment clearan*e be*ides attracting p*nal provisicns in the
Environment {Fratection} Acl, I $8S,

7.45 The above. conditions will be enforEed inter*alia, under the pr*visicns of the Water
(Prevention & Control of Polhltion) Act, 1974. the Air {Pr*ven!io* & Contrcl of
Pollution) Act, 19&1, the Environmenl {Frotection} Act, 1986 and the pubtie
Liability ln*urarrce Act,1991 alang with tlreir amendments and rules mad* there
under and also any other ord*rs passed by the Hon'ble $upr*rne Court of l*dial
Itigh court and any other court sf Law relating to the subjecl matter,

7.46 This Environmental Cleerance {Ee} is subjeet to order#ludgr*ent of Hsn ble
Supreme fsurt of lndia, Hon'ble High Court, Hon'ble NGT and any other Court of
Law, Commcn Cause Conditions as msy be applic*hle.

7.47 Any appeal against ihis environmenlal clearance shafl lie with the Natlonal Green
Tribunal, if preferred, within a pericd of 3S day* as prescribed undersertian 1S of
the I'lalionalGreen TribunalArt, ICIf 0.

Yours F*ithfully,

Copy to
1. Additiona! Chief Seuretary, Forests & Enviro*ment

for infprmation.

.,*y:**-
Member S&cretary

Sept., Government af Odisha

A. Member Se*relary, $tate Pollution Conlrol Board, Odisha, Faribesh Bhswan,
41118, slilakantha Nagar, unit-s, Bhubanes*rar for information.3. Member Secreiary, SEAC, Faribesh Bhauran, Al11S, N;takantha l{agar, Unit-Vlll,
Bhuha neswar fqr infonnalion.

4. Feputy D.G.Foresl., Regional offiee {EZ}, Ministry *f Environment & Forests, A_
3 1, Chand rasekharpur, Bhubaneswar fer inforrnation.5. Principal $ccretary, Revenue and sM Depa*ment, GsvL af odisha Bhubane*war
for informatian.

S. Collector & DM, C*ttacld $ub Caftectar, Cuttaclrl Tahasildar, Cuttack $adar fsrlnfsrmatian and necessary astisn"
T. Guard file for record/l*lebsite/parivesh Fortat.

!tl- &^d_
nrtemberbecreta!-

ECldentification No.-EC22B00IORI62187 FileNo.-548741195-MlNB1fi2-2rE Dateof lssueEC-0310612022 PagelOof 12



')rr
-/l I

AnneryIe-1

The replenishment study for river bed sand is very essential in order to have a check

on possibte over exploitation. tt is assumed that the riparian habitat disturbance is minimum

if the replenishment is equal to excavation for a given stretch. lt is imperative to have a study

of replenishment of sand material during a defined period for sustainahle sand mining, As

per the MOEF&CC, Govt. of lndia's Enforcement and Monitoring Guideline for Sand Mining,

2020. there are two meihods prescribed for the study of rate of replenishment of sand on a

stretch of river bed. These are (1) physical survey of the field by the conventional method

and (2) use of UAV I Drone and oiher image data processing techniques. The second method

UAV/ Drone method is the one rarhich has been found suitable for the above purpose, and

recomrnended by the ORSAC, Bhubaneswar,

The UAV / Drone method briefly is as follows:
The Drone /UAV is fitted with the advanced camera used for survey purposes. The survey is

conducted using a set of instrurnents and compatible software to depict the topography of

the study area (the lease area) by utilizing the properly referenced data.

After rr-rnning the prescribed steps, the sofiware shall automatically generate

orthorectified imagery. Ground truthing is done at minimum 5 iocations spread evenfy across

the lease area by using DGPS instruments. The readings from DGPS instruments are

compared with the Drone Data for accuracy assessment.

The study shatl have the details of establishment of bench mark by putting a number

of pillar points and various Ground Control Foints (GCP) at the site, observing by DGPS the

various GCps for perrnanent bench marks and control points. The summary of the elevation

data from each session's profile based on the post monsoon survey is mentioned in the

tabular forrn. A detailed comparison sheet of both pre-monsoon and post-monsoon elevation

data is prepared. Cross sectional depiction of deposition and erosion for each section in pre

and post deposrtion seasons shatlbe given'

Drone ;mages are used to recrgale highly accurate orthomosaic maps of mining sites

and quarries. Each pixel contains 2D geo tagged information (X, Yi, and can be used for

clistance and sur{ace rneasurements= A densified point ctoud can be generated from Drone

images and data. Each point contains geospatial (X,Y,Z) information lt provides an accurate

n"rodet of a site ior precise volume measurements and visual insights. The drone data is

processed to generate Digital Terrain Model (DTM) and assessment of progressive

volumetric change.

Adequate number of geomatic grade ground control bench marks (X.Y'Z), depending

on the size of the lease area. are ts be maintained permanently around the lease area within

a rnaximurn distance of 500 meters from the lease area for the entire study period. There

should be pre and post monsoon survey to assess the sand replenishment within the study

area.
There are some organizations in odisha state who are empaneled by ORSAC to

conduct such surveY.
hr:
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Annexure-Z

ical As nt Monito

Sand illinino, JanuFrv 2020 Of MaEF&CC. Govt. Sf lndia

"No Mining Zone": 1/4the part of the river width
(exeh.rding 3/4the central part of the river width) on

both sides of the river towards the river bank

a@
a) Upstreinr. Lease is 1 km frorn major Bridge and high
'ways 

or 5(x) of the Bridge / public civil structure /
waier intakes point subiect to lease is located at a
rninimum 250 meters distance'
Where x = Span of the bridge-

b) Downstream side:
Lease is 1 km frsm the major bridge and HiEhways

0r
10x of the bridge i public civil structure /water intake

I rvrinauilsana per ha. Available for actual mining:

I s60,000 MT/Annum
Regular rePlenishment studY and

b&&*

Essential Criteri* Reference

4.1.1 {Fara - e)
Page - 16

4.1.'1 {Para - k}
Page - 19

4.3 {Para - h}
Page - 23

replenishmefit rate
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